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UNDER SECTION : 10 RULE 7 OF INSOLVENCY & BANKRUPTACY CODE 2016

S.No. NAME (IN CAPITAL) DESIGNATION SIGNATURE

REPRESENTATION BY WHOM

[ \/l‘shnu A/Loldom Counsel YefywSuJﬁl? /610 M

Advocate

ORDER

Counsel for RP present and submitted an Application for seeking direction to the
statutory authorities for refund of the amount which is lying with them. The Registry
is directed to issue notice to the authorities given in last column at page Nos.2 and 3
from SI.Nos.1 to 6. Counsel for RP is also directed to send a private notice to the
statutory authorities by way of speed post along with the application and file proof of

the same by next date of hearing. Put up on 07.02.2018 at 10.30 A.M.
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